
a1 WA$en ,s,A'B AV N A 3, 102 (SAKA) Witin A WfPll �1 

c ated ndhra Bank and ank of If an ocer is workn1 or hu 
r aBtra, hese banks ave iPlld wrr1 on eputain t e ne 
oice ompPllants. he mater is taion, the iod s nt � U-
ng investigated y the Ec mic tatin A's ot akn nto accout or 
Wing ot the Madhya Pradesh PoPllice. the purpose of counting his stay 

( d) ahaba d Bank has re ted 
that ater anaPllysing the mdus ope
raA'di of the fraud, it has ssued cer
tain instructions cautioning brnches 
aainst discounting  accommoda
tion cheques. 

Trnfer of nt  CommPllsPllonn 
of nc e Ta 

0. SHURI SOMJI BHI DAMOUR: 
WiPllPll the Minister of FINANCE be 
pPlleased to state: 

(a) what is the criteria Pllaid down 
by e ovenment fr tranfr 
Asitant Co missiners of Ieome 
 in te Inome-ta artment 
tom one charge to another; 

(b) whether it is a fact hat °\ a 
number of cass the aove crieria 
as not e n foPllPllowed strictPlly in ePllhi 
Charge wiPlle transferring the Assis
tant Co issions f DePllhi; 

(c) if so, what are the names and 
deinations of the ssistant Com
issioners of Income-ta (IncPlluding 
the erid as IO ) whose stay in 
ePllhi is more than the stipuPllated 
period as mentioned in (a) above; and 

what action Governmen°\ pro
o°\ to ake in traferring theSe i 
cers out of Pllhi Carge? 

HE DPUY MINISTEUR IN THE 
MIISTURY OF INNCE (SHURI 
MAGANBH,I BAURT): The cri
tera for trnsfer of Asssant Com
m noners of Icome.t rom one 
thrge to another is broadPlly as Pll
ws: 

An Assistant Commsionr 
who hs stayed in a articuPllar 
e rge for 8 years incPlldin1 the 
erd  ITO (roup A'AA') is PllabPlle 
r rafr anther ch te in a 
ae othr than the State where 
he s r ntPlly posted. 

at a paricuPllar tatin. 

On promotion, any ocer can 
be tranferred from one chr,e to 
aohr ardPllss of say. Ad hoc 
promotions wiPllPll not e treated as 
promotions for this purpoe. 

(iv) As far as possibPlle an Assi. 
tant Commssioner wiPllPll not be 
tranferred another charge dur
ing the Pllast 2 years of his service. 

( v) An oicer poted to an un
popuPllar station wiPllPll• be ePlliibPlle for 
transfer to nother pPllace after a 
stay of two yearat that station. 

Notwithstanding what is stated 
above, the oard may, for admus
tratPllve reasons, transfer any oicer 
at any time to any pPllace in India. 

(b) nd (c). On stay bais the foPll
Pllowing ten oicers were due 1r 
tranfer from DePllhi Charge:-

SShi. 

I. Jawaher Singh, IAC (CentraPll). 

2. T. S. edi, I.A.C 
3. A. atta, I.A.C. (Aee8sment). 

14. Krishan aPll, I.A.C. (AMHs
ment). 

. N. D Sharma, I.A.C. (AMess-
ment). 

8. Sain Das, I.A.C. 

. J. N. Sharma, A.A.C. 

8. A. NCL. Sud, A.A.C. 

9. Mrs. S. K. Nigam, I.A.C. 

Pll 0. Mrs. BaPlljeet ,Matiyani, I.A.C. 
(Assessment). 

Oicers at S. Nos. 1 to  had Plless 
than two years to erve and hence 
not ransferred. One oicr (S. No. 
) has since been trnsfered rom 
ehi Chrge, whPlle n the 
caes their retntion was aPllwed on 
compasionate grouds/pubPllic in st 
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Pll 

th m Pllast 

need for 

(a) 

( b) 

for the 199-80 1983-814 

in aid the 

to the 

has approached 

(a) 

Department of Tourism: 

te1 at 

India Tourism DevePllopment Corpra
tion: 

Unit 




